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True "copy of lefter dated 9.5,89 [y R—

of Respondent no,3 to the applicant ..

3. Annexure np,hA=2 - ' lﬁ
True .copy ~f lettir dated
6.6,1989 of Resprndant ne,3
to the applicent
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issued by the Counsel of appli-
cant to ths Respondent no,3, '

o Power, /9
(\\;J &sapyfbcvtbf;>
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4t IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

CIRCUIT BENCH, LUCKNOW

(Application under Section 19 of the Adminigrative
Tribunal Act, 1985)

—————

s Vijay Kumar :

¢ aged about 28 years,
s/os Vishwanath--
R/o%- 549/149 Bara Barha -
Alambagh, Lucknow,! -~ Jv. Applicant

Y 1. Union of India through the Secretary,
Ministry of Information and
Broadcasting, New Delhi.

2, The Director General,
Raparkmaxk, Doordarshan, Mandi House,
New Delhi, |

3 The Director,
Doﬂrdarshan Kendra
1 24, Ashok Marg, Lucknow ... Respondents,!

Details of agplication;

Y 1 &hrtlculars of the order agalnst which the
application is made.

(i} There is no order against this present
application is moved but the applicant is

aggrieved with his non- appointment

el 2

/%Lfl?gi—ﬁ{



Ty

)

2=

. f%i :- o P '

although he was selected in June 1989 on theﬁpost
1 . of helper in the office of the Re'spondent no,3.
Rl - b ~ - ~ - - . = ‘_ L
{ . . R . : . ‘ )
Persons, who were also selected when.the applicant
i

!

- “—
|

has been given appointment and they are serving' on
- " -
‘ :
) the post of the Helper,

! [ —
1

2, Jurisdiction of the Trihunal.

-—

The applicant further declares that the subnact

“ -
|

matter of the order against which he wants redressal

is within the jurisdictinn of the Tribwnal.
'32. ‘1‘ i

L 1

The applicent declares that the subject matter
of this application is witrin the jurisdicticn of this
LT |
' Hon'bte Tribunal.

P
r

~—

~

3. Limitation.

, The applicant declares that the application is
within the limitatioen peried prescribed in Section 21
G ~ - . .

e

ef the Administrative Tribunals Act, 1985,
1
".2) b -

4, Facts of the cess: . _ |
(j) That 15 posts of Helpers were advertised
by the Respondent No,3 to be fill

b -

.

ed for his effice and
~ . s

tHg applicant's name was sponscred by the Employment

- (;éumiif§553~‘;
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Exchange,

amployed perseon,

‘ :j (&

-3~

A4 (1 —_ [

» L
Lucknow for the sald post as is an =~

(WP - (O
. ’

—

(i1)  Thet the apnlicant is fully eligible'for

belnq app01nted for the said onst as per prcscrlaed

— i

rules and requirements,

-— ~ -

(iii) = That the petltlnncr was called to at end

~—

for 1nterv1ew vide letter dated 9,5, 1989 to be

J\\O‘: ;0‘;\ é)t'
held on 26.5, l989ﬁpefor@ the Admlhlstratlvp

—

Officer of the Respondent Ne,3 along with or~iginal

~ ~ ~

testimonials and photegraph etc.

~ L

[y

— s

A copy of the sald let*er is being enclosed as

kixX . -

Annexvre ne,A-1 to this applicatien,

~

b

that he

(iv) Thet it was learned that the

— -

A

was selected for the s=id post of Helper in the

1

said soloctlon and as. such he was called upon

L ~ ~

~

te furnish the photeograph and attestation forms in

—

—

3 copies which was sent to the aprlicant. .

[ - a

vide

194

letter dated 6.6,1989 by the office of the Respondent

—

No.3, A copy of the sa2i: letter dated 6,6,89 is

being enclesed as Annexure no,A=2 to this applicatirn

~ “

(v) Thet the applicahf 1s 2 near releticn of an

— L ——

employee named Shri-“§;V¢A§£;é%;£gg'zlag3_,
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e

who is working in the cffice.of the Respondents

— v - £ -

A — A . A

and as such the.appeointment letter in pursuent

to the selectien could not he issued to the-

applicant” t811 date.

(vi) That the applicant have fulfilled -

all the recuirement on his part such as

— ~ T~ ~— —

sgbbmissicn of attestation ferms duly completed

L

in all respscts, photcgréphs etc, which was

—_ . s
.

desired by the Department but till date he

-was not been offered the appeintment letter,

~ ~ w

(vii) That during the menth of July 1989 to

- s \

September 1989 the following persens named -

1, S/Shri Md, Nadeen Siddique(27,7.89)
2, R,C. Fandey (9.8.89)

3, Manikant Tewari(30, 7.89)

4, Ram Singh (16.8.89)

5. Satya Prakash(30.8,89)

6. Avdesh Kumar Mishra(29,8.89)
7. Lalsingh (2.9.89)

8., Radhakishan -

/ {hem gt
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(viii) That

v - —

e GTAEY -
B 0 A

-

out of 15 posts only 8 persons named .

~

abavahe previous, pa}agfabh wers appointed and the

[

remaining 7 posts are still lying vacant and no
- A~ [

- —_ - W . d

[ ]
person is working on the said 7 posts even on

~

ad=hoc basis.

(ix) That the spplicant is suffering great a

~

recurring loss due to non-payment of salary and

“ — — ~ - - ~—

not issuing appointment letter te him on the pest

- — — - - - =

of Helper althcugh he has duly selected candidate

“ -

— — i

for the postalong with other persens intervieed for

—_ - — -\ — - — - —

the said post , where the other 8 persons were

already given appointment letters and are working
. - (] - — - s

— — ~—

under the Respondence ne.3 during the month of

July tec September 1989,

A>3 - A

(x) Thet the applicant still not be able to get

~

his salary unless he is offered the appointment

~ ~— ~ A>3

order for the post of Helper which is lying vacant

o - - —_

and due to lapse on the part of the Respondents,

S A

the appeintment lettars are not being issed te him,

- - - [ - -

(xi® That the applicant will not be compensated

- e -

in terms of money in case he is appointed after a

/lg)ﬁ‘"?ngﬁiiy
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longlong @elay as he will not be paid his salary -

from the.date when the nther persons were .

[ -, ~ R ~

apneinted to the post ~f Helper who were ‘,::

interviewed and selected along with the -applicant,

o - ’ o

(xii)  That thé applicent through his Counsel

<

sls~ sent a legal Netice from Shri Md, Nadeen,.

A w -

 Advocate on @-¢(~39  with the prayer to issue

appointment letter to the applicant. But the

Respondents have not yet issued the appointment

letter to the applicant, hence this this

~

N

application, A copy nf the Legal Notice .is

being enclosed as Anhgxu;gﬁno.A-3to this applicatirm

(xiii) That the applicant have already waitec

guite a leng period for getting his appoinfment/

A

posting letter and he was not he was not
~ v {-

being given the said posting letter on the

v

. post of Helper under the Respondent no, 3,

(xiv) - That the applicant is an unemployed persme

w

hardship and he is&sn

N -

and he is facing great monetary

' \

also not trying thex to get any other job as

w

he has already been selected for the post of

—

Helper under the RespBndent no,3 as well as it was

| / %WZT@’WT{

t 1
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learnt by“him that his hamp'hasuﬁeéh,strubkiof

from the rblf of the unémpio

L -

yed persens in the

Emplayment Fxchange,

¥
- (1

N

(xv) That the applicant in the matter of his

e

- empleyment only because the relation of an employee

I i
who is working in the Department since the
L - ~ i - .

~

v o
other persons whe were fu

A

11y outsider and most of

them even ranked much below in the merit list

[ ~ — ~—

were offered appointment on the said post,

. S ~ b -

(xvi) " That the action of the Respeondents

— ~ A

for not offering appointment/posting to the

applicant is discreminatery and ageinst the

provisicns of Article 14 and 16 of the

~ o

Constitutirn of Indie.

A -

o o

5. Grounds for relief with legal provisions.

s

(a) Because the applicent hex nnt been

offerad_appeintment _letter even after

s@lection for the post of Helper almng

- .

with other 14 candidates, who were

selected in the interview.

- QW@K
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 Respondent mo.3 when those selected

— - -

(b} Because_the applicéht_tas selcated _

snd fulfilled allsrgouirements as desired

by the Re spondent no.3.

(c) Because he has been discreminately
- . a— — [ ~

treated by the Respondents by not givihg

~appeintment letter/posting under the

~

along w1th hlm in the inverview and

- N ] .

sglection wcre glven employment under

e

~

Respondent no 3 as Helper and who are

~

worklng in the Department Since July 1989;

[

(d) Because the appllcant‘s app01ntment

v —

appears to be hold up because thr T

v L

elatlm

-

- - v —

v P

yee who is working 1n the

P -

of an emplo

-

Department since the nther persons who were
~ . o - - -

wholly out51drrs and most nf them even

P —-

ranked much below in the merit list were
B - A4

L4 L4 ~

of fered appointment on the said post.

. - v -

(d) B\cause the actlnn of the Resp@ndents

A4

~

for not offering app01ntmcnt/post1ng to the

applicant is discreminatory and agalnst_the'

proﬁision‘of Article 14 and 16 of the
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(¢) Begause during the mont? of July 1989
Y]

() w

~

tﬁ.Scptember 1989 8 out of 15 perSQns

A

selected were given appointment letter ©
- B — — -

o ) L

and they &re working under Respondent me.3.

- —

- ~ -

-

[£f) Pecauss no apprintment letter/posting

w = e

issu~d to the aprlicant till date al though

completad all the f ormelities required

by the Department,

¥

(-) Because ¥ vacancies are still

v — I "

existing and not appointed anyone even
L) - .

on adhoc basis.

~ t —_

6. Details of the remedies exhausked.

»z

The applicant verbally madé?ég many times

A - . - : ~ - A [

ta the authrrities and send legal notice but of no

(7 —

avail, Thers i3 no statutery r¥medy tnde¥ the

" fules as provided against such mmissinns on

v
po — —

part of 4. Respondents,

A ~— ~—

7. Matters not previrusly filed or pending with any
other Court,

e sy s

The applicant further declare that he had

~

)
not previrusly filed any applicaticn, writ petiti@j

~

petitien or suit regarding the matter in respect o

v _ _
Ao g7

|
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of with this appl catiern has been made,

- - (4 ~ — ~

h believe the crurt or any oth-r 2utherity or

~ A - ~—

any nther Bench of the Tribunal ner sath

| - . “ - v -

applicatinn,/p@iition or suit is pending b~fore
A3

any of them,

~

L

& - .

(1) That the Respondents mey please be

L3

“d 8. Relief(s) scught:

directed te appoint the applicént on

N

L the post of Helper in the offise of- the

[

Re spondent no,3 as per result of the selecth eb

~ ° . - A

/ /Sa&x&ﬁiﬁaxx interview made in the month

v

of be/June 1989.

Thet +he applicant mdy

- - v

‘ alsn bz allowed 21l monetary henefits of

— v - ~ - -

the post/salary of the post with effect

w - -

\Q&

L from the date when the persons interviewed

L”f) szlzcted aleng with him were nffered
| appointment.
! -

(iii) That there is

~ ~

lack on the

i

* part of the Respondent No.2 and Respendent
No,3 be directed to appoint the applicant

i provisionally with immediate effect on the

~ - — —

post of Helper a2s he is a selected candidate

1 ~

L for the said post.

7 Qs ‘Bﬁ"& .
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(iv) That any other relief that this

~

N~

A —_

Hon'ble Tribunal deemed fit be 2warded to the

applicant.
~ s - - - . o

(v) 7That the cest of these vroceedings may also

~

be award~d to th~ appl.cent.

e v

9. Interim cxc-~ _, &f any praeysd for,
&

—

That during the pendency of this

~

applicatien Respondent no.3 be very
kindly directed tro appoint the applicant on

~ ~ ~

the post of Helper provisienally for which

he has been selected during pendency of this appli=

- A7 “ [ - — - ~
cation or prnding aporoval of th: Respohdent no.2.
“ ~

10. In the event of arplicatirn heing sent by

~— - -

L 3 . ~

registered post, it mey hec stated wheth=r the

L ~ .

applic=nt drsir~s to have cral he2ring 5t the

admissicn stage and if so, he shall attach a self=

r
addressed pest card pr inland letter, ot whic hvintimath
regarding the date of hearing gnuld be sent to him,

- N.&, -

v . — -

11, Particularsvof Bank Droft/Pestal-Order filed

in respect of the application fee.

/Neomame
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12, List of enclosures.
- e -~

1. True-copy eof letter gated 9.5.1989 -
of Respordemt No,3 to the applicant.

(Annexure no.A-1) :

— — .- —_ -—

2., Trusv-copy ofcletter dated 6,6,1989 of

Respondent me.3 to the applicant.

(7 pos —

(Annexure no,A=2).

(g

3, True copy nf-th= Legal Neticevissued
by the Counscl of aprlicant to the-
Respendent no,3 (fAnnexure ne.6-=3),

~

Verification.

I, ’\/1073/ Fevmar

aged about 973 yeard, son of

-

R hwamaft—

at present PRXEAXXXX L€ sident of S q?/(qc/ %_eﬂ,l ﬂhkq

~ - [

-

de hereby verif

are tr to my personal knewledge and_

thrse of paras 9 _to

— ~

from the information gathe

L3

basis of legal advice and that I have net supp

any meterial fact.

// (¥Vnifﬂfivi:¢

Applicant.

Dated:(,_L,. e -

Place: Lucknow.

to are believed_

red as well as on the

v

y that the contents of pera 1 to

s E™S

te be true

rec ssed
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: | ANNEXURE 10.A.3 -
L 5
"/ | REGD. AD. ¥
; w o - - .
_ From: Mohd.bl\;}adeem9 Ad;ncate,

?-

Victeriagan]j Crnssing
- Lucknow,

- -
To : The Director General
Doer Darshan,
Mendi Hruse
Nl DELTTLL
Dear Sir, : 5 g o
Under ins*ructi~ns frem end on dehalf of my
/

clients Szvvashri Ra] ishor, S/o., Sri H,L. Pasi, Laxmen
9 2

[ — —

Prasad s/o. Sri Bhegwar Deen, Isher Ali s/o, Sri Haider Ali,

A

Akhlesh Kumar Srivastave, s/o, Sri A,K, Srivastava,

A —

R / . ' .
Vijai Kumer Cheru Chendraz s‘o, Sri J.C, Jrshi and

. 7 —_ - . - -

Shri R.C. Pant s/o. Sri S.D. Pant I do herehy serve yeu

Ny Yo
— — \ . i (93
with netice to the following effect:=
1. That there were vecancies of Helpers in Derrdarshan
—_— ~ ~ . - ~
Kendra, Lucknrv', as such names of mv clisnts as well as cethers

were forwardsd te the Derrdarshan Kendra, Lucknecw by the

Lucknew Emplevment Fxchange, My clients were interviewed

C _

on 30-31-/5/89.

2. That out cf the candidates whe erpeared before the
— Al ~ A - e

selection ceommittee of the Kendre, 14 of them were declarad

~

selected are Sezing given belowse

—

1. Rej Kisher 2, Laxmzn Presad

3, Ishar Ali 4, Akhl=sh Kumar Srivastavsa

5. Vijei Kumer 6. Charu Chandra

. Qmﬁﬁ‘l’

w_—
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8, RB.C. Pander ©.5.89

S

9, Mnhd, Hadeem Siddial |
7, 8 10, Nani Kan. Tewari-30,7.89

11. Rem Sinah-16,8.89 19, S tvs Frakssh ~30.8,89

13, Awadesh Kumer Misii

3, Tha-. ont of the afersszid 14 persnns named and
described ~mrus o2t sl Mool te Ldowere appeinted on the
dates aiven in frent of them, but mwy clieemits thouah

Seen apneinted inspite of their

~ ~ -

senior tc thew have net yet

~ ~

perscnal approaches and repr~santatiens te the
authrrities.
- - - ~

attitude of

v

crvstal cleer from the

~

4, Thet it is praxzdx

the depertment that discriminatirn in the mat'er of
aprx employment is k~ing practised amenc the equals

ths s=niors héeve

~

heen a2ppointad enc

-

rather junlers have

~

heen left for the reasens bast karwn te the high ups

of the depertment,

5. Thet the aforesaid =sttitude clearly inffrg

Hy

the funds mental richts of my clients for ecual trest-

~ — -

~r ~ ~

mm t and equal cpprrtunity te the metrers of e loyment

-

as enshrined in the Articles 14 and 16 of the

— ~

Crnstitutien,

_ Qqomami |
n_—
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6, That ths vieclatien of “rticles 14 2nd 16 of the

Constitutien gives

~ A1 ~ ~

to appreoach court of law for redress.

~ ~

~ ~

You are, ther=fore

~

the cause of actien to my clients

c -, called upen through this nntice

~

to amend

~—

department end teke my clients in emplevment within 10

~

~ ~

days of the =-celn®

~ ~— — N

~

clients will have te apprrach ceompetent court of

i —

~

law praying for writ ~f mendamus

~

v ~

~

the risk and cost of the department. It would neot be

~

out of place tr mentinn here that the persons shown

— A

at sl..

~

according to the policy of the Government of India,

~

whic

L

they deserve extra facilities to be given. It may be

~—

~ — .

[

consequential benefits.,

s

gd/m Mohd. Nadsem
Advocate. -
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Copy to:i- -

The Directrr, Do-r Barshan Kendra
24, Ashok Merg, Lucknaw,

- -

True copy.

4 gt;cnzngiiﬁi;_ ; ngvcf;)
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—

~

from the date the juniors were appc-inted with all

znd rectify the mistake committed by the

h hes besn expressed thr~ugh depertmental netifil

- of this nntice, fziling vhich my

and other remsdies at

Ne,1 and 2 beleng te Scheduled Castes, we such

clarified that my clients are entitled tn be appeinted

catirns
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In the Hon’ ble&g#ée@rt—oﬂndmumt Allahabad , QYWIK{ML
At /) g )

Lucknow Bench -— ﬁ

‘al

\/j% “esesveseeseecicenn... PIff./Applt./Petitioner/Complainant

4§7 Verses
‘&M«@iﬂ C{ teerasnenraeiesnannee..n.o.Defent, [Respt./Accused
KNOW ALL to whom'these presents shall come that IWe .. S e

the above-named.......c..cociiiiiiiiiiiiiii it v eeee e dO hereby appoint '

Shri V. K. CHAUDHARI, AdvoCate, ....ciiieiiiiciiieins ornvieiineieeineiessennsssancen onans
..High Court, Lucknow Bench
(hereinafter called the advocate/s) to be my/our Advocate inthe above-noted case and

authorised him :—

To act, anpear and plead in the above-noted case in this Court or in any other Court
in which the same may be tried or hea‘d and al!so in the appellate Court including High Court
subject to payment of fees saparately for each Court by me/us.

To sign, file, verify and present pleadings, appeals. cross-objsctions or petitions for
executions, review, revision, withdrawal, compromise or other petitions or affidavits or other
documents as may be deemed necsssary or proper for the prosecution of the said cass,in all
its stages.

To file and take back documents, to admit &/or deny the documents of opposite e

partys.

To withdraw or compromise the said case or submit to arbitration any differences
or disputes that may arise touching or in any manner relating to the said case.

To take execution proceedings.

To deposit, draw and receive moneys, cheques, cash and grant receipts thereof and
to do all ether acts and things which may be necessary to be done for the progress and in the
course of the prosecution of the said cause,

To appoint and instruct any other Legal Practitioner authorising him to exercise the
power and authority/hereby conferred upon the Advocate whenever he may think fit to do so
& ta sign the power of attornoy on our behalf.

And I/we the undersigned do hereby agree to ratify and confirm all acts done by the
Advocate or his substitute in the matter as my/our own acts, as if done by me/us to all
hearings & will inform the Advocate for appearances when the case is called.

And I/we undersigned do hereby agree not to hold the advocate or his substitute

responsible for the result of the said case. The adjournment costs whenever ordered by the
Court shall be of the Advocate which he shall receive and retain for himself.

And !/we the undersigned do hereby agrse that in the event of the whole or part of
the fee agreed by me/us to be paid to the advocate remaining unpaid he shall be entitied to
withdraw from the prosecution of the said case untill the same is paid up. The fee settled
is only for the aoove case and above Court I/we hereby agree that once the fees is paid. I/we
will not be entitled for the refund of the same in any case whatsoever.

- IN WITNESS WHEREOF I/we do hereunto set my/our hand to these presents the
contents of which have been understood by me/us on this... ... ()’@ e eee.day Of . K «19F oy

Accepted subject to the terms of fees. Client Client

sl

DD D I W

Advocate _ 5\,, @\‘VS




